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MOST IMMEDIATE
ASSEMBLY QUESTION

GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054

No. F.11/2076/DC/PC/VS/2023/ 29Y¢ Dated: ’ [// 7—/ 2013
To

The Dy. Secretary (Question Cell)

Delhi Legislative Secretariat,

Old Secretariat Delhi-110054

Sub: Reply to Vidhan Sabha Unstarred Question No. 188 fixed for 18.12.2023 raised by
Hon’ble MLA Sh. Jarnail Singh Ji.

Sir,

Please find enclosed herewith the 100 copies of the reply in respect of above said

question for further necessary action at you end.

This issues with the prior approval of Competent Authority.
Yours faithfully

%\\\"v

Encl.: As above. (MANVINDER SINGH)

SUB DIVISIONAL MAGISTRATE-IV (HQ)

5INGH
‘ ANVINDER SIN
S‘\\J/:) Divisicnal Magtstra\e'(HQ) ‘
Gowt. of NCT of Delhi k ‘
5, Sham Nath Marg, Déthi- -
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MANVINDER SINGH
Sub Divisional Magistrate‘(HQ)
Govt. of NCT of Delhi
5, Sham Nath Marg, Delhi-54
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GOVERNMENT oF m’rxomz. CAPITAL

SERVICES-1 BRANCH, SERVICES DEPARTMERT
5t LEVEL, ‘B’ wmo DELHI SECRETARIAT,
._._‘I.P. ESTA'I‘E Newnmm 110002

’;,,p'ated. 17 10.2023
'ORDER NO. 292

: The Competent Authon
‘officers as under:-.. . . ,
|SL: | Name " of the| ;DOB~ L
‘No. | Offlcer (Smt.) i« | foenr o
1 Nirmala Bha}la‘ ‘ 12;'12_. 1“967_

ty is pleased to order transfer/postmg in r/o following

*-Preaent o place ‘of. | e Postedln

posting -~ . oo

Dte. of Educaﬂon B | Joint SR (Kashmere Gate),

AL ‘ " | Revenue Department

2 Sapna Menon 0-1.06'.‘1967 Dte. of Educatlon “" "I Joint SR (Pitam Pura), Revenue
| ~i. |:Department .

S 'Sabma Varma-‘-'*" "f'_27 11 1967.__' _;Dte. of Educatwn 2 slJoint SR (Janak Puri), Revenuc

4

£ : ‘Department
ik ‘Babltﬁ Mehta .?20 12 1968l 1 Dte. of Educatxon:‘ " ' Joint SR (Janak Puri), Revenue
: il § . | Department
LS Reryp-l)evx e ‘,.0‘5‘;02_;51967__ T‘Dte. of Educat:on! » 1 |.Joint SR (Kapashera) ‘Revenue
BT L) B i e T . | Department

Yy Man_]ul{hanna 09101969 ‘thc. of Educatxon 7' .Joint SR (Pun_]abx Bagh), Revent

-Department -
‘| Joint SR (Basai Darapur),
,Revenue Department :

The ofﬁcers ‘mentioned above: are‘stand relieved with 1mmed1ate effect w1thout

veunng for any formal . relieving from their ‘present: place of postmg/ department w1th the
hrechon to Jom thexr new place of: upostmg unmedlately

Further, both Sub-Reglstrar and JomtSu-Regxstrarwﬂlbe equal';,n_ all respect<
tMa gis&ate ,wxll a.!locate work among them suxtably for eﬁmem

: -iD"y;. Secreta}:y (Ser.vises

55/19/2023/8-1

oy l’k 7o)
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~A11 concéf"ﬁ'éd ACS/PF 'Sect 'f'é.fiEé[Secreta:ieg Hgad ot“Depa:qnents,
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‘GOVERNMENT OF NATIONAL CAPITAL

TERRITO
SE%YICES-I BRANCH, SERVICES DEPAR %ggnmm
Sth LEVEL, ‘B’ WING DELHI SECRETARIAT,

LP. ESTATE, NEW DELHI - 110000
lo: F.56/19/2023/8-1 Dated: - 17.10.2023 -

ORDER NO. 292

Thc Competent Authorx

' ty is pleased to order transfer/posting in r/o followin
ficers as under:- P /p g / g

31| Name  of the'| . -DOB~' Present place of | Posted in

Yo. | Officer (Smt.) g 56 posting e

L | Nirmala Bhalla | 12.12,1967 Dtc. of Education | Joint SR (Kashmere Gate),

aaisl RIT Nl ' TR T | Revenue Department

) Sapnn Menon 01.06:1967 | Dte. of Educatlon | Joint SR (Pitam Pura), Revenue
-5 TS v T . ... .| Department

l ‘Sabma V&rma ;:2_,7.*'}11‘;'19,6,7; Dte. of Education_- © . | Joint SR (Janak Puri), RCVCBUC
1 - o ooern s ' Department

b R Babnta Mehta ,;20 12 1968 Dt'e;‘ of Education ~ ° | Joint SR (Janak Puri}, Revenue

0 - -, = | Department

) S ,Ranju Devx |08 oz 1957 Dte. of Education . = [ Joint SR (Kapashera), Revenue

e et Department -

i Manju Khanna ; 09 10 1969 Dte. of Educatlon " .| Joint SR: (Punjabi Bagh), Revemu

k] (e ST g i et S g :Department '

“oohiAlka (- hE e X 08 04 1970 Dte. of Educabon;‘,j .Joint SR (Basai Darapur),

The' oﬁicers ‘mentioned’

eutmg for any formal rehevmg from theu' prcsent place of postmg/ department with the
rect:on to Jom,thexr new place- of- _postmg nnmedlately AR

U

b

3 :I*‘urther,. both ,Sub-Reglstrar-and Jomt Sub Regxstrarmll be equalm all Tespect:
id concerned District Maglstrate,,wxll aﬂocatg‘work among them suxtably for efﬁmen
nctlonmg of Sub Regxstrai"-’Oﬂice {:oncerned 0 il :

(Amjtabh Joshi
Dy Secretary (Servicec

o

S.0; to Chief Se_cretary 'Govt. "ol NCT of Délhi.
All conceined ACS/Pr. Seérétaries /Secretaneé
Ofﬁéérs concerned: through HOD conccrnqd : : ;
€ ponﬂqmcetf(Co.-\ordmahon) Services Department, qoyta i«
r‘éﬁuest,to upload f tlns grder on the websm of: Semces Dep

[He_ad ofD Jp

ot g & "o e
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ISIONAL CO _
STAMP & REGN. BR,, R, NO. 204 o'y L e

No.F. 1/e-Stamp/refund/Div.com./ 115-816:’: NATH MARG, DELHI,
Yy

In order to facilitate th
PP e general public residing In Natior ite
ize the wark relating to allowing o? refuna'%'}aéﬁf’a‘?:ﬁfﬂﬁgﬂh‘g ,??Ji‘;' ltl e tﬁﬁn
, _ slons of the

Indian Stamp Act, 1899

) <l . All the Sub Divis i

respective sub Divislon a visional Magistrates who ‘ i

stamp paper and judicial ;?a?:mpetent to allow the refund of e-stampoaﬁl:g rgﬂl:; t&r Tﬁf Sllarlnps ifoind
P paper in respect of the applicants reslding in thelr res:eé?vga]urr]lgglgtlldc;:al

Therefore all the
Collector of Stamps are. directed to, deal ,with .the . refund applications of .

e-Stamps of the d inati
P enomination of up to  Rupees One Lac w.e.f.16,10,2011, as per below: mentioned.” : - = ™" "

Guidelines:-

G ,
UIDELINES FOR COLLECTOR OF STAMPS FOR ALLOWING REFUND OF e-STAMP.

1 .

prescribed p’r\gg‘rfna:‘aaﬂh?‘! puomit spellation for tha refund cf e-stamp/NJSP/Court Fees in the

Proof and Residence P IS affidavit, Iridemnity:Bond; Application-Cur-Billfor Refund of Deposit, ID
roof, Specimen of the 'série 4dre; available orithe weﬁféite of Revenue Department

{(Download Forn"ln)‘ ' _hﬁ‘ D ‘:Ilwww.delhi.'gov.inlm‘s‘chm’!conn'e'cUDolTRevenuelrevenue/homel
2 In the case refund is Ifo o than’ i od to affixed a'R

. r more than 'Rs.5,000/-. i i
Stamp of Rs. 1/- and make his signature over the'same. aaad Ll PSSR RS
3 First of all Collector of Stamps shall obtain: USER : : i
Corporation of India Ltd. e p‘ Canr SER Ip E:md Féss \r'vord fofiSpecietls
4 Open the site of SHCIL by using user id and péss \_Nor‘d; I
5 Generate status report from the web site of Stock Holding Corparation of India Ltd. and

keep itinthe file of Refund Application submitted by.the applicant.. ..

6 Cancel the e-stamp on the web site of Stock Holding Corporation: of 1ndi'a Ltd., and géherale
two copies of report thereof.

7 Enclose one cancellation report with the refund voucher to be issued to Aapplicant.
8 Kindly note that the ;‘r,efu_nd'%p@her \_&ithbutf&:aricella,tin‘n report

shall not be entertéined by the
P.A.O. VI, Tis Hazari, Delhi. .

The above orders may be complied with utmost caution and any deviation shall be viewed
seriously. :

This issue with the approval of Chief Secretary, Delhi vides U.O. No. 3786 dated 23"

September, 201 1.
hupa!n

S - (RKMisra)
Special Inspector General {Registration)

No.F. 1/e-Stamplrefund/Div.com / 11 13y pated 04007 20M

nformation and necessary action to:-

Chief Secretary, Govt of NCT of Delhi, Delhi Sectt., New Delhi.
Principal Secrrgtary (Finance), Finance Department, GNCT of Delhi.
Secretary (Revenue), Revenue Department, GNCT of Delhi.

All Deputy Commissioners (Revenue), Delhi/New Delhi. i
Addl. Secretary (Revenue), Revenue Department, GNCT of Delhi.
All AD.Ms, Delhi/New Delhi. = : -
All Collector of Stamps Delhi/New Dethi.

Pay & Accounts Office No. 6, Tis Hazari, Del

Copy forwarded for i

RNE ST

enerated from the web site of SHCIL Is enclosed with the refund arder issued by Collector of Stamp.
gﬂls Stock Holding Corporation of india Limited, 5™ Figor, 3, yvardhman Trade Centre, DDA
Complex, Nehru Place, New Delhl-110019 with the request 10 organize a workshop to faml"ﬂzg
the Collector of Stamps regarding generation of status repart and cancellation of e-stamp @n

o

eneration report thereof.
10. gystem Ana!y‘;t. Revenue Department, Delhi with the request ta upload It on the web site of Revenue
Department, De'hl.
11. Guard Flle Ryp,
(R.K.Misra)
Reglstration)

‘ Speclal Inspector general (

.

ORDER el P 201

hi with the request 1o verify that cancellation certificate
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